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(i) IutaaH (3) F G (@) § “FalT TChTT 9Teal o T UL “UTe(9vh [Raers” oreg T ST |
(ii) IutaaH (4) B “FerT GERT’ 9Teal o T 9T “TefOrn fAeerR” ores T STUA |
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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 15th January, 2019

G.S.R.29(E).—In exercise of the powers conferred by sub-section (1) and sub-section (2) of section
469 of the Companies Act, 2013 (18 of 2013), the Central Government hereby makes the following rules
further to amend the National Company Law Tribunal Rules, 2016, namely:-

1. (1) These rules may be called the National Company Law Tribunal (Amendment) Rules, 2019.
(2) They shall come into force on the date of their publication in the Official Gazette.
2. In the National Company Law Tribunal Rules, 2016, in rule 71:-
@) In sub-rule (3), in clause (b) for the words “Central Government” the words “Regional
Director” shall be substituted.
(ii) In sub-rule (4), for the words “Central Government” the words “Regional Director” shall be
substituted.

[F.No. 1/30/2013-CL. V]
K.V.R. MURTY, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i) vide number G.S.R. 716(E), dated the 21* July, 2016 and amended vide notification number
G.S.R.1159(E) dated the 20th December, 2016 and vide notification number G.S.R. 840 (E) dated 5th July,
2017.
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